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GOVERNMENT OF INDIA,
LEGISLATIVE DEPARTMEN T,

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIT, ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1915
(5 & 6 Geo. V. Ch, 61).

The Council met at the Council Chamber, Imperial Secretariat, Delhi, on
Wednesday, the 21st March, 1917.

PRESENT :

The Hox'sLe Mnr. G. R. Lowxpzrs, Vice-President, presiding, and
60 Members, of whom 53 were Additional Members.

QUESTIONS AND ANSWERS.
The Hon’ble Mr. Kamini Kumar Chanda asked :—

1. «(1) Will the Government be pleased to state \\_’1):{? is the plresc'ntj pt(?s.l. iﬁ'&iﬁ
tion as regards the question of the separatign of judicial and execu nem:.mw
functions ? C _ .

i towards the carrying out of the scheme

2 as any advance been.mnde yimg o 1
si (Uzelill]loul)lccmeﬂt by Sir IIarvey Adamson in this (.Jou}lcﬂ on the
.21'171::10 Mareh, 1908, of the decision of the Government of India ‘to ad\'al_lce
cautlioluc]v and ten’tutivcly towards the separation of judicial and executive
functions’ ? L ) .

(3) Is there any rcnspnablo px-obab;l’l,ty of carrying out the scheme in the
near future, in some Provinces at least ?

The Hon’ble Sir Reginald Craddock replied :—

«Mhe answer to (2) and (3) is in the negative,

The Government of India have been in correspondence with the Secretary
of State, who has decided that the present state of Bengal makes it entirely un-
suitable’for any experiment of the kind mentioned, and that as the question is

( 715 ) .
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highly controversial, all furthe consideration of the subject must be postponed
until after the war.” -

The kHon'ble Mr. Kamini Kumar Chanda asked :—

TheDatenss O «(4) Ias the attention-of Government been called to the resolutions
wassed at the last Annual Session of the All-Indin Moslem Ieague and the
%National Congress on the working of the Defence of India Act?

(b) Is the Government aware of any general feeling of uneasiness and
anxicty among the people caused by the way in whioh the Dofence of India
Act is being applied, specially in Bengal ?

(¢) Isita fact that no written obarge is framed against partios proceeded
against under the Act? If so, will the Government bo pleased to consider
the justico of directing that in all cases under the Aecl, definite charges in
writing speoifying, as far as practicable, the acts complained of, and such
particulars as to the time and place of the alleged acts, as are sufficient to
ﬁit’e the party rensonable notice of the matter he is accused of, be given to

im and Ins written answer to the same, if he wishes to make any, be taken
before final orders are passed ?

(d) 'Will the Government be ploased to re-consider their deoision against
the formation of a small advisory mixed committee to advise the Government
on all cases under the Act as regards the action to be taken ? -

“ Having regard to the fact that this matter was fully gone into when the
Hon'ble Mr. Dadabhoy moyed his Resolution regarding the amendment of the
rules under the Defence of India Act, 1916, and I moved an amendment to
that Resolution, I would ask your permission to withdraw this question. ”

The question was, by permission, withdrawn.
wnr

The Hon'ble Pandit Madan Mohan Malaviya eskod :—

f.‘m" 3. “ With reference to the correspondence between the Government of

ofthelase Tndia and the Secrctary of State during 1832-1885 on the question of the perma-
nent settlement of the ladd revenue, a portion of which was laid on the table
on the £7th Beptember, 1918, will the Government be pleased to lay on the
table the Despatch dated the 16th August, 1884, sent by the Goverument of
India to the Secretary of State which is referred to in tho correspondence
published in September last ? " .

The Hon'ble Sir Claude Hill yepliodi—

bl'\“A copy* of the Despatch asked for by the Hon'ble Member is laid on the
tablo.” .

The Hon'ble Mr. Bhupendra Nath Basu asked :—

Olertoal 4. “(a) Does not the Resolution of the Homoe Department No. 877-8235,
Bovernmont dated 6th July, 1910, abolishing the system of compstitive examination for

seariat, o clerioal Sos'ts in the Secrotariat provide for the maintenance of an approved list

of candidates by the Home Department, and is such a list still maintained in
the Home Department ?

(8) If not, will Government be pleased tolay on the table the existing
rules under which the reoruitment of clerks in the Governmeut of India
Beoretariat and attached offices is now made, and state the circumstances that
led to the abolition of the list ?

& Fide Appendix A,
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() Will Governmsnt be Ileasod" to state the number .of appointments
made year by yoar since the discontinuance of the competitive examination
for olerical posts in the Secrotariat and attached offices, and speoify how many
of them were from rogistered candidatos ? .

(d) Do not the rules appended to the Resolution referred to state that ‘ tho
minimym educational qualifications required of candidates for the first divi-
sion will be, in tho case of Buropeans, & pass b'y the Qambridge Seniot Looal,
or the High Bohool examination or Matriculation examination of a University,
and in the oase of Indians a University Degree’? If eo, will Government he
pleased to state the reasons why a differentiation has becn made in the matler
of educational qualifications between Indians and Aunglo-Indians ?

(¢) Will Governmont be pleased to state the total pumber of oclerical
appointments of all grades (excluding Registrars and Buperintendents) in the
different Departments of the Government of - India Becretariat and attached
offices at the end of February 1017 2 -. B X

(f) Will Government be pleased to lay on the table a statement showing,
year by year, the number of appoiutments’ made to each division (first and
second) of tho service during the six years preceding the abolition .of the
com petitive examination aus also during the six years after the.abolition,
olassifying the appointments into the following classes :—(i) Indians of un-
mixed descent, and (§§) Anglo-Indians ? :

(9) Will Government be pleased to lay on the table a statement showin
the total number of Registrars and Superiotendents in the .Governwment o
India Beoretariat and attached offices, and state how many of them are Indians

+.

and how many Anglo-Indians? "

The Hon'ble Sir Reginald Craddook replied :—

"« Thg information required by the Hon’ble Membor will-be collected, and
a reply laid on the table at the next Bimla Session." -y

The Hon'ble Mr. Bhupendra K&th Basu asked :—
5. “(a) Will Government be pleased to state the total number of gazeited gatettea

appointments above the rank of Registrar in the Government of India Beore- mests tntne
t

tariat and attached offices oladsifying the Qﬁhggiouj;?t; ::eto at!?; {g)lo&i;% ;t“l‘u“':'-:
73,0007 )

olasses :—(¢) those ouﬁng salaries of Rs { ‘
carrying salaries below Rs. 3,000, and specify the' number of such appointmenta
held by Indians? ~ BN .
- (b) Will Government be pléased to sup%ly simila§1 information in regard to
the different Provinces and A qinistra.tipns ! e
Foaen b
The Hon'ble 8ir Reginald Craddook replied — .

() The information will'be ctllected and laid on the table in due
course. e . o

~ (b) Government would prefer that the information desired should he

elicit'o«? by questions'dddressed to the Local Governments who are responsible

for the appointuents in-question,” '
- The Hon'ble Mr. Bhunendra Nath Basu asked : —

6..%(1) Will the Government be pleased to state tho number of porsous -’;f':‘g":;’}‘i‘-""
enas o]

interied undor the Defence of India Act, 1915, up to 31st of January, 1917, i o
{u the different provinces of India? in, 4%

(2) Will the Government he pleased to state how many of {hese porsons
“have been doalt with siter internment under the Ilegulations, namely, Bengal |
Regulation' III of 1818, Madras Regulation - II of 181, and . Bombay ‘
Regulation VIIL of 18187 L

(8) Will the Government be pleased to :tato how many of these gersona

wero placed on their trial before special tribunals or before the ordinary Courts,
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aud whether after they were acquitted or diseharged any of them were
interned under the Defence of India Act? If so how many ?

(4) Will the Govermment be pleased to stale what provision is made for
the persons intcrned and for their families ? Are the interncd porsons allowed the
use of servants aud cooks ¥ If so, in liow many cases .

(5) Are the reports on which porsons are being interned submitted to any
independent scrutiny, zamely, of persons not in the employ of Government ?

(8) Are interncd persons allowed to be visited by their relatives or lnwyers P
If s0, what are the facilities offerod for such interviews ?

(7) Is formal intimation givento the families of interned persons as to
their place of internment ?  If 8o, how long after the internwont ?

(8) Are the families of interned persons notified as to the change of their
place of internment ? *

(9) Arc interned persons allowed to bo visited by members of their family
or lawyers hofore they are intorrogated by the police ?

(10) Are initerned persons allowed to mako statements or confessions hefore
police officers in the absence of any Magistrate ?

(11) Are interned persons ever placed before Magistrates before or at the
time they are required to make any statement ?

(12) Isita fact that some interned persons were hand-cuffed and put in
prison dress ?

(18) Is the Government aware that there is awidespread bolief in the
country that interned persons are being subjected to torture ?

(14) Is there ang arrangement for noun-official visitors visiting the
interned persons as in the oase of ordinary prisoners in jail? If so, at what
intervals are they visited by such visitors ? ,

(16) Is thore any provision for the attendance of medical men upon
interned persons? If so, at what intervals are interned persons visited by
medical men ?

(16) Is any statement in writing inade over to interned persons stating
the charges upon which they have been interned? If so, in how many
instances have snch statements in writing been made over to interned persons ?

(17) Are interned persons induced, required or compelled to submit any
written cxplanation in reference to these statements ? :

(18) In how many instances have interncd persons submitted such writton
explanations ?

(19) Who are the persons who consider these oxglanatious-— are they the
same officers on whose advice internmonts were ordered ?

(20) Is there any independent committee, as under the Defence of the
Realm Act in the United Kingdom in which is included a judge of tho High
Court, to consider and decide upon the explanations submitted by the interned
persons ?

(21) Aro interned ;)ersons allowed to consult any lawyers before submit-
ting their explanations ? 1f so, how ? -

(22) In how many cases were interned persons allowed to consult lawyers
or relatives before being called upon to make any statement ?

(23) What are the opportnuities or facilities offered to interned persons for
obtaining legal advice ?

(2-12l ‘What are the differertiating circumstances which lead Government to
deal with some persons under the old Regulations and with others under the
Defence of India Aot, 1915 ? .

(25) Ts there any difference in the treatmont between those dealt with
under the Regulations and those under the Defence of India Act? If so,
what ? '

(28) Is the Government aware that there is a widespread feeling of alarm
in Bengal in regard to the daily growing list of internments and deportations,

“
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and that no explanation is vouchsafed {o the public as to such intornmonis and
deportations ? *

The Hon'ble Sir Reginald Craddock repliod :—

“(1), (2) and (8) A statement® is laid on the table confainin; the inform-
ation asked for by the Hon’ble Member, R i
(18) The Government of India are not aware of any such belief and do not
think it oan really exist. - L'etitions havo been received recently from four
ersons, at first restrained under the Defency of Indiv Rules and _subsequertly
interned under Regulation 11I of 1818, alleging torture at the hands of the
police, but their tﬁlegalit)na have, after full and searching inquiry, been proved
to be entirely false and groundless.

(24) and (25) A large number of porsoris concerned in seorgt revolutionary
organisations have been dealt with by the Government of Bengal under the
Defence uf India Aot, and among them a certain number of the more dargerons
characters havo been dealt with under Regulation III of 1818. These &re con-
fined as prisoners. The movements of the remainder aro restrioted to looal areas
specified in each case.

(26), Government have noticed statements in this sense in the press, but it
is hardly correct to say that no explanation has been vouchsafed to the publio
in view of the very full statements made by His Excellency the Governor of
Bengal on three occasions in the past year. . ’

- Ak regards the remaining questions the responsibility for the detailed admi-
nistration. of Rule IIT of the Defence of ‘India (Oonsolidation) Rules rests
primarily with the various Looa! Governments ; the Government of India have
not all {ao information requisite for answering them and would prefer that they
- should be putin the Oouncils of the Looal Governments conoerned. "

~:The Hon'ble Honorary Captain Ajab Khan, Sardar
Bamnl', ﬁskod — ' B
7:’5[“.! a) Is it a faot that a.n Indian regiment composed of Hindus, Bikhs p,sees

and Mussalmans is entitled to the employment of two Government paid priests Jfigshed to
v A : Regiments,

only and:that the third priest is paid by the olass concerned ? ]
 If so, will Government be pleased to consider the advisability of

),
provid)hg a priest for onoh class ?
" ‘His Excellency the Commander-in-Chief in Indid
replied":— S _
* 4. “(a) The answor is in the afrmative. _ _ )
.7 2(b) The question is ono which cannot be- taken up now, but the proposal
“ will receive. consideratfon.” -

Sude L
i

" 'BUDGET FOR 1917-18.

"~ The Hon'ble Sir William Meyer :—"1 rise to prosent tho 119 a.x.
Budget of the Government of India for 1917-18. Tho prehm'mary estlmgtes
“which I 1aid beforo the Council on the 1st March have been revised 1n the light

of ‘our latest information. The Financial Seorotary’s Explanatory Memoran-
. duin has also been checked nnd brought up-to-date. A

" mhe final figures of the Revised Ustimate for 1416-17 aud of the Budget |
T'stimate for 1917-18 are given in the separate formal «tatoments. The broad
results of the revenue account are hronght out in the ta'blo below in which I
have also showa in brackets, for convenionce of compavison, the figures: (now

’

. Vl‘:ra Appendix B,



720 BUDGET FOR 101718,

[ Sir Triliiam Aleyer.] [ 21sT Marcen, 1917.]
superseded) which wero given in the corresponding table appsaring in para-
graph 70 of my speech introducing the Financial Statement.

{in mI1Hons of pounds.)

Depose, 101817, Raviezp, 1010:17. Broouy, 101718,

Jmparial Proviudal. |  Tolal. Tnmhj,‘ Provlaclal,| Tol:l [tmperial Prori-ehl.| Tolat,

. o . 20%03 032 84'338 3199 08774 [ X1 ] 241 0387
Revenzy b otoed),  oromn | oown | even| oy | een)
32940 09'819

Bpwditare .| B39 ks e ] M| | e | (coutsy| cte| e

(69°088) | (3080,

+ 0%

+1 0 +7'68 +°138 -0
(+033)

+5589 ‘4 .
C+8818) | (+1%01) | (+T3M) ] “(+°130) (—'(s3)

Barplas &0) or de- +°088 ~38 +40
Selt (~

“The effect of our corrections in the Revised Estimate for the ocurrent
year is to raise the Imperial surplus proviously announced by £171,000 and
the Provinoial surplus by £46,000. = On the Imperial side we have reduced the
estimate for Railway gross receipts by £100,000 with reference to recent
returns, but expeot a connterbalancing saving under working expenses. - The
principal variation, however, which accounts for the entire improven-ent in the
sur‘i:lus. is & reduction, expected at home, of £195,000 in the net exponditure
under Military Scrvices, The improvement in the Prcvincial surplus is due to
some further saving in the anticipated expenditure under Civil Works.

“ As regards the Budget of the next yoar, the net effect of tho changes
made is negligible, the Imperial surplus being now estimated at £136,000 as
compared with £130,000 taken in the Financial Btatement, while the small
Provinoial deficit of £98,000 remaius unchanged.

“ As I mentioned in paragraph 64 (7) of my speech on March 1st, we are
allotting the profits on our wheat scheme, amounting to £158,000, to the Local
Governments apart from a small sum reserved for expendilure uuder the
orders of the Government of India. At the time the Financial 8tatement was
introduced theallocation had not been scttled, and the whole amouut was,
therefore, provisionally exhibited as Imperial expenditure under the Mis-
cellaneous head. The Becrotary of Btate has now approved our proposals for
distributing the amount betwcen the different provinces as announced in tho
Council a few days ago by my Honourable Colleague 8ir Olaude Hill.
Accordingly the debit to the * Miscellaneous ’ head has been excised, and the

rauts proposed, excluding the small Imperial portion, now appear on the

mperial side as transfers from Imperial to Provincial, while on the Provincial
side a corresponding receipt is shown under the transfer head and the equiva-
lent expenditure under the head ¢ Agriculture.’ .

“Turning to Ways and Means, we have made two important changes.
In the first place, instead of providing for the whole of our war loan receipts—
rovisionally taken at £10 million—in 1917-18, we are taking £3 million as
ikely to be reccived in the current year and £7 million next year. This raises
our clusing balance in India for 1916-17, but will not affect our expected
closing balance on the 31st March 1918. Sccondly, we have assumed that, in
additicn to thesilver purchases for which we have l})reviously made specific
provision, the Secretary of State will buy some £2 million more in 1917-18. As
we shall get a corresponding oredit on this side, this will not affect our total
closing balances on the 31st March 1918, but will mean that we shall have £3
million more in India than would otherwisc have been expected and the
Secretary of Btate £2 million less at home. I will allude again presently to
both these points, hut mention them now in order to clear the ground.
“Joming then to the Revised Estimate for the current year, we expeot
that, apart from the war loan receipts just seferred to, our aggregate closing
balances on the 31st of this month will be about £600,000 less than was
assumed in the Financial Statement, This deterioration is distributed alinost
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cqually between Iudia, whero it is the net result of a nwnber of minor varia-
'tlons, and Kuglaud where tho fluctuations are somewhat more important.
Thus tho Becretary of State now expsots to recover £1§ million less of war
.expendituro in the current year, and a ocorrespondingly larger amount in
1017-18. On the other hand, he puts ths payments for his purchases of silver
at about £1 million less, providing for this amount in 1917-18 instead snd as
already stated, anticipates about £200,000 less of wmilitary expendituro as well
a8 smaller outgoings under other heads.

“As regards the coming year, we auticipate that our total clouing
balance on tho 81st March 1918 will be £17} millioa, or about £} million better
than was assumed in the Financial Statoment. Dut for the special purchases
of.nl‘lver. already mentioned, this would have represented a deterioration of £1%
million in our Indian balances counterbalanced by an‘improvement of roundly
£32 million in the home balances. The reduction in our resources here is duo
to an inoreass in the estimate of our remittances to Kast Africa. Theso
form part of the heavy recoverable war expenditure with which I dealt so fully
in introducing tho Fivancial Btatement. A correspondingly. larger recovery
in London, toguther with cortain other improvements on tﬁe English side this
year aod next, account for the larger balances which the Secretary of Btate
now expeota to hold.

. * As the Counoil will remember, we provided in the Financial Statemont
for a closing balance in India’on the 81st March next of £114 million which
is allihtly beiow the standard at which we usually aim; and & further charge
of £1¢ million, owing to the inorease in recoverable war expenditurs, would
reduce our balances to an inconvenieut extent. For this reason we have now
. assumed that the Becrotary of Btate will purchase at least £2° million worth of
~ silver in 1017-18, in addition to the item of ‘£ million to which reference

has already been made, Our closing balannes as a whole aro expeoted to be
a:?le, -and  this arrangement effeots a proper distribution as between Jingland
India. It is olosely {lr&“d] in faot to the normal arrangemoent. by which
the pattioular figure whioh we take in our Budget as the estimate for the
Beoretary of Btate’s Council salés is determined not by our anticipations of the
probable trade demand, but by.the tramsfer required to effect a proper
distribytion of our balances. Our discretion, therefore, in regard to the actual
amount of silver which we ghall ultimately purchase is in no way limited,
and as to this I need not repeat what I said in paragraph 76 of my speech
introducing the Financial Statement. Also, as this entry for the purchase of
silver.is & mere ad{ustin figure, we have not complicated the estimates by
1aking oonsequential provision at this stage in respeot of profits on coinage or
mint receipts. , -
" * As regards the Indian War Loan, the entire procecds of this large
. financial .operation really appertain to the coming financial year, and thero
would have been some convenieénce if they could have been so shown. As,
however; the loan has been opéned a fortnight before that year commences, and
s meeting with an immediate and exceedingly gratifying response, so that not
mérely. applications but actual gash payments have come in on a large scale,
we..must- of course oxhibit siioh payments as debt raised in the curront year.
On the opening day the loan payments amounted to as much as £900,000 out
of about £1 million subsoribed, and we are not, I hope, unduly sanguine in
assuning as we have done that by the 3lst March we shall already have
obtained - some £3 million out of the total of £10 million which the loan is
assumed to yield. I need hardly say that in adhering for the time being to
“the latter figure I do not wish it to be taken as my personal opinion, ox that
- of the Government of India, that we may not hops for considera ly more. 'The
favourable reception of our loan proposals, and the encrgy and enthusiasm
~with which they ave being taken up by so many patriotic helpas all over tho
. country, do much to encovrage such a hops; and as the Council are woll aware,
'wa shall . only be too gratitied to be able tu band over a far Jarger sum to His
Majesty’s Govornment. Our Ways and Means estimates, however, are drawa
up largely with the objeot of enabling us to see how far we can meet all
demands upon usjin a poriod of special difficulty, and the figure £10 million
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really represents tho minimum amount whioh is roguired with reference to our
war oxpenditure in India rather thau any definite forecast (which it would
be idle to attempt at present) of the full amount which we may hope for.

“While referring to this question of the probable yield of tho.loan,
I may mention one partioular direetion in which there is undoubtedly a olear
possibility of our provisional estinate buing exceeded. In our Waysand Means
forecast we have assumed that the Savings Bauk deposits of the period will
accrue to much the sawe cxtent asif we had beew floating an ordinary loan
with the usual post office section, but with no extraordinary attractions. In
cffect, therefore, our estimate of a £10 million yicld is exclusive of any sum
which we may vominally obtain by transfer from Savings Bank deposits to
Post Office cash certificates. But the more widcly te advautages of these
certificates beoome appreciated, tho more likely it will be that the Bavings
Bank investor will place his money in this new form rather thun as a bank
deposit earning only 8 per cent. It is quite possible, therefore, that there
may Dbe a large transfer to the cash certificats form. This will not affect our
resources in India, though it will of courss eutail a larcor payment to His
Majesty's Government at home. On the whole, therefore, we have thought it
better to estimate for savings bank deposits on normal lines, as above explained,
rather than to make some purely speculativo estimate of the cxtent to which
this process of transfer will procoed.”

INDIAN REGISTRATION (AMENDMENT) BILL.

The Hon'ble Pandit Madan Mohan Malaviya :—*8ir, I
beg leave to present the Report of the Sclect Committee on the Bill further to
amend the Indian Registration Act, 1908, and to move that the Bill be ‘re-
published. The Oouncil will remember that this Bill was introduced in order
to save certain « ocuments from being adversely affected by the deoision of their
Lordships of the Privy Qouncil in the case of Jambu Prasad v. Muhammad
Aftab Ali Khan, which is reported in I. L. R. 87, All. 49. That decision
rendered registration invalid in resiect of certain documents which had
beca presented for registration by the agent of a party claiming under
a document, if the agent was not authorised in the manner provided hy

-section 33 of the Indian Registration Act, 1908, though he may have been

accompanied at tho lime of presentation by the oxccutant, After considering
the opinions which had been received from various Governments, public
bodies and individuals, the Scleot Committee arrived at the couclusion that
(he most suitable form of relief to grant in cases where a document had beeu
improperly accepted for registration was to allow the document to be registered
over again within four months from the discovery uf the mistake, or in cases
whore the mistake could have been discovered before the passing of the Bill,
within three montbs from the date when the Bill may become Ilaw. It was
thought that there shou!d be a permanent provision in the Act to this effect so
that it could be taken advantage of in case similar mistakes were made in the
future. This would briag relief to persons in the case of documents which have
not yet been brought Bofore a Court of Justice and on the validity of which
judgment bas not yot been passed. But it was probable that since the decision
of the Privy Council referreg to above, many suits bad been dismissed by reason
of similar mistakes in registration offices in the United FProvinces; and
I suggested that to prevent injustice in those cases also, & provision should be
incorporated in the Act, to the effeot that ‘where any claim has been wholly
or in part dismissed,: rejected or withdrawn after the 25th day of November,
1914, and before the commencement of the Indian Registration (Amendment)
Act, in a Court of first instance or of rovision or of appeal, by reason only
of the facl that a document was presented for registration under any enact-
ment in force by an agent not duly authorised by power of attorney under the
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provisions of such enactmont, the case nuy, if the dismissal, rejoction or with-
drawal has had tho effect of invalidating in whole or in part the said document
88 between persons claiming or liable thereunder, be rostored on review in the
manner provided by the Code of Civil Procsdure, 1908, for roview -of judgmeuts
on application in writing made within six months from the commencement
of tho said Aot ; and on such restoration the provisions of sub-stotion (1) shall

apply to the said document, provided that no transfer of property to which-

such doounent relates or any portion thercof made for value betweon the date
-of such dismissal and the commencement of this Aot shu'l bo prejudicially
aflfeoted by such restoration’ Witk this imflmx-tant safeguard against any
injustice being done in cases of Jond fide transfer for value, a section like
this was, in my opinion, necessary to secure relief in cases where no third
interests had been created, where the property in rospect of which registration
had been effected, was still held by tho person or persons who had borrowed the
money, where by a mere mistako in registration the debtor was being enabled
to doprive his oreditor of his rightful due. The Committes, however, had no
information as to the number of cases which might be involved and as to the
desirability of re-opening proceedings in them ; aud as it had no reason to
believe on the materials T)efore it that such cases had occurred in other pro-
vinoes, the Committee thought that it might appropriately be left to the
United Provinces themselves to deal with this question, and they were unwill-
ing to recommend that any provision should be made in the presont Bill to
deal with them. The Committee were of opinion that the Bill has been so
altered as to require re-publicalion, and they havo recommended accordingly
that it should be re-published. I hope that when the Bill is re-published, the
United Provinces Government and othes interested in the matter will bring it
to the notice of Government if the numbor of cases in which relief ought to
be given with i‘etroagective effect is such as to justify the enactment of a
provision such as I have suggested in the secord section.” In that case I am
sure that the Government will be willing to take the matter into further
consideration. Beyond that it is not possible to say at present. But the
re-publication of {he Bill will leave the matter in such a condition that if thero
is necessity for retrospective relief in & number of cases, the matter can be re-
considered. I lay the Report on the table.”

Tho motion was put and agroed to,

RESOLUTION 2E BOYSCOUT MOVEMENT AMONG
: INDIAN STUDENTS.

The Hon’ble Rao Bahadur B. N. Sarma :—"S8ir, it is wii*
great pleasnre that I rise to move tho following Rosolution :—

*Phis Council recominends to the Govornor General in Coancil the urgent desirability
of encouragisg the bojscout movement among Iudian students.’ _

*TIn rising to movo this Resolution, I hiave every confidence that I shall be
ablo to secure the support of the QOouncil, becauss I am dealing here with a
subject which would be uppermost in the minds of all thoughtful men as to
the Ways and DMeans of inculcating in the young and impressionable minds
ideas of fealty and loyalty to the throne under whose benign protection ordorly
progress is Leing evolved, a love of country and the Empiro to which we belong,
and of curing the defects in tem(})emmentnl and euvironmental charaoteristios
peculiar to Indian students ; and the boyscout movoment is eminently calculat.
cd to attain theso pbjects. I have brought in this Resolution chiefly with the
object of impreesing upon the public and the Government the desirability of
taking active steps to instil in young minds ideas of fealty. "We have heen
asking for a rapid advancement in educational progress in all its forms and all
its stages, and wo liave been complaining that tho progress bas not been suffi-
ciently rapid and thal it has boon halting. It may ho that we are right or it
may be that we are wrorg; but, that is the feeling of tho vast nopulation of the
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Indian public. It would, however, bo idle to shut cur oyes to the fact that it
wouid bo futile to expeot Governmont to put their heart into tho business so
long as thera is a latent fear, an unacknowledged suspicion, that the young -
mea trained under our educational system mav not he or have not been imbib- -
ing that entlusias for King and Orown which thoy ought to manifest in all
their every-day dealings, Luckily for us the war has dispelled many a sus-
pioion in this direction. It has proved unmistakeably that there are awong
His Majesty'sloyal subjects no body of men more loyal than the educated Indian
public. But it is desivable that even the few excoptious that could be noted against
this general statement should not be made to ocour ; and I believe that if the boy-
soout xuovement conld ba made to spread in India and young men and boys are
taught to respect their Bovereign and o respect the Bovereign’s officers, to
respect orderly progress, the results would be o% a very desirable charaoter.
thhgrto it must be admitted that the Governmont of India have not tap
certain resources for obvious reasons. There is mot the slightest doubt that
Raja Bhakthi is part aud parcel of the Indian being from long nges of tradition
and practice ; and the faot that in the Native States of India the people revero
their sovoreigns—happily most of these sovereigns do descive the confidence,
though unfortunately there may e hére and thore an exceplion—the very faot
that in Native States sovereigns are rovered in that particular mauner shows
that the Indian people have got Raja Bhakthi in them, even perhaps to a fault,
The question is whether it would not be poussible to tap that source, and
I .thought that it might be done and could be done by tho spread of the boy-
scout movement. Every day wherever this organisation may meot boys should
bo asked to salute the national flag, the flag of the Empire, and they are taught
to revere it, to respect it and love it, gnd to look upon it as their owa. I
desire in this connection to be permitled to make a suggestion, namely, that
the Imperial flagand the flag OF India may be coupled together, so that they:
may be an object lesson of the desirability of the essential and permanent union -
of the two and of the love and regard which they shonld and would inspire in
young minds.

* It must be confessed that as things are, onr’education has been defeolive,
there is not that glowing enthusiasm that ought to exist in subjects conneoted
with the Bmpire. I am sure that if the training were of a different character
the results would be different. Unhappily, thero has been for some time past
a distinction, I do not say it is iutentional, but there has been a" distinction
in this respect between the Indian and British lads ; the Indian lad perccives
it and is irritated by it ; I am sure that Government will do all that lies in
their power to effaco that impression and to show that there is absolutely no
foundation for the distinction, and that in this respeot they and we are
striving after the same objoot, namely, thie defouce and consolidation of the
Empire. Another objeot which it is desirable to encourage among our
students is the idea of patriotism, a love for the country and for the
Bmpira. Wo have many virtues, but it must be confessed that these ideas
have latterly, at any rate, fallen into disuctude and rcquire resuscitation and
encouragement. Now ws do not want patriotism of a narrow order, pscudo-
patriotism which sails in many forms under numerous disguises and ' devices;
what we want is the genuine article which can mako young men enthusiastic,
eager and ready to suffer and die for their country and their Ewpire.
This is tho sort of patriotisin, imperial patriotism, that should be stimulated.
The Dboyscout movemgnt has for its motto :—* Country first, self second;
Be prepared’ 'This movement is ceminently calculated to promote discipline
among students. Ido not believe that there is in the world another body of
men who will take more kindly to discipline than the Indian students ; their
observances and the ceromonials which have been enjoined by the Shastras,
by their religion and practice, when correctly understood, are observances
which aje intended to promote self-discipline of a very high order. But
communal disciplinary habits are.in some respects somoewhat novel to them ;
that is & rcason why the Indian students have heen strangely misunderstood,
and aro considered to revel in acts of insubordination. This movement it
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smperoly guided is pure to check such tendoncies, if any, and to promote
iccipline’ and love for order and good government. 'Uhe training this move-
ment gives, divides itself into four hoads:—(1) individua) charactor
trainiug—training in resourccfulness, observation and self-reliance, in order
that students may gain the badge; (2) training in handiorafls or hobbics,
which may help a boy in life, for which Proficiency badges are given; (3)—
training for servico for the Btate, such as fire-brigade, ambulancs, missioner,
sailor, life-saving or other collective publio duty; and (4) training in Physi-
cal health, by encouraging the boy to take plenty of exercise and to look after
- bis body. This is an exccllent summary of groups, methods and qualities
required to be developod. It must he confessed that we may be Jacking in
some of the qualities referred to. No country, no peoplo can be too resource-
fal or self-relisnt, or can cultivate the habit of observation sufficiently.
Soientific development rests upon young men learning to observe and to note.
I have heard many a Government servant deplore that he will have nothing to
do when he retires from service ; nccustomed to hard work he does not know
what to do after retiroment ; inany old men die because they have nothing to do,
and their lives may have been prolonged had they remained in harpess. %think
cultivation of hobhies would Y),e of vonsiderable use in the development of -
national oharacter. Then there is the service for tho Btate, such as fire-brigade,
etc. ; these arc communal collective public duties and are also somewhat newin
this country. Llis is culturo whici needs development. Unfortunately philoso-
ghic injunctions which discourage undue oare of the frail human system have
een woefully misunderstood, and tho result has been physioal deterioration.
I lay pnrticuiar stress upon the outdoor life and campnigning exercises
which are the peculiar eharacteristios of the boyscout movement, and if they
are adopted in this country, I bave not the slightest hesitation in say-
ing that our education will be complete—it will not be one-sided and will
no% fit us merely for the avocations of clerks and lawyers, eto.,—we will be
" better fitted for every walk of life if some of this training, which is a charac-
teristic feature of the hoyscout movement is also added to the training which
is ordinarily given in our Eublio and private schools. A good deal has been
"done and is being done in the direotion of social service by various associations,
and I need not enlarge upon that. Young men are being drawn into these
social sorvice groups whioh promoto functions. which the boyscout move-
ment eucourages and.tiercfore fitly falls within another category that deserves
encouragement. The motto which the boyscout places beforo himself is
admirably fitted for the development of asense of honour, of respect for
one’s plighted word, that is a sentiment that deserves encouragement.
I have been told that in regard to .the supervision of workmen very great
diffioulty has becn found as the men would not work unless under the
-immediate eye of their mastor, If there is a dovelopment of tho sense
-of social honour, of the honour of keeping a man’'s word, I think many of
these difficultiss would disappear. Thero are other branche: of the social
law :—to be useful and to help others, to be a friend to all and & brother to
every other scont ; to be courteous; ochivalrous ; thrifty ; clean of thought,
word and deed; chedient to pavents, soouts and masters without question,
also to othor authorities: these are admirable objeots which nobody
can dispute and are part of the scouts’ law, and therefore I have not
the slightest hesitation in expressing the hope that the Government
apd the Council will see their way fo accopting this Resolution, I
fully realise thut, unless we can get competent and good scout masters of
very high character, the movement may degenerate into something unwhole-
some, and consequently the progress we can make in this direction would be
slow in the beginning, and it would depend Jargely wpon the namber of good
and officicnt scout masters we can securc. There' is not the slightest doubt
about the movement itself appealing to the imagination, to the sentiment and
loyalty of the students themselves. It has done 80 all over the world ; it is
doing so in India ; there can be no difficulty in that respeot, but the only
difficulty might he in the securing of good. scout musters. After the war thero
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nay not be the same difficulty as thero is now, and if in the training schools
the teachers are taught to beoome scout masters, if they are enabled to qualify
themselves as good scont masters, this dificulty inay be obviated. But I think,
Bir, that something practical should be dene immediately to show the sympathy
of the Government with this movement, and there is absolutely nothingin it
whioh need deter any person, high or low, from joining it. I know that tho
Governors of some provinces havo expressed their sympalhy with it. I know a
Resolution on this subject hasbeen accepted in ono Council, but it is absolutely
necessary that the Government of India should infurm the public that the move-
ment has its approval, and they should do something to actively .encourage it
according as opportunities may offer. I trust that these scout masters, wherever
thero arosuch masters, should be encouraged to take Indian hoys also under
their control and teach them if they can find time. It would be a very good
thing if there could be a combination of Indiansand Buropeans for this purpose .
50 a8 {o promote the solidarity whioh we so ardently desire, but whether there
is that combination or not, the time will surcly come when that will be so, but
until then I'hope that Indians will find full encouragement at the hands of
the QGovernment of Indin and the Provincial Governments, With these words,
I commend this Resolution to the Couuncil.”

The Hon'ble Pandit Madan Mohan Malaviya :—"8ir, I
have great pleasure in supporting the Resolution moved by my [lon’ble friend
Mr. Sarma. The Resolution has not been brought one day too sson. The
desirability of encouraging the bo%soout movement hardly needs any advocacy
now.. Itbas been recngnised in Bugland and olher civilized countries; i
has also been recognised in India. In the oase of Europcan boys it is already
in practice, and in the case of Indian boys too in several institutions in
soveral provinces the movement is going on. But. as my Hon’ble friend Mr.
Sarma has pointed out, in some provinces the Government have recognised it,
for instance, the Uentral Provinces Government have accepted a Resolu-
tion in their Council in favour of this movement. But I agree
with my friend that it will greatly help the movement and accelerate
the progress of the movement if the Government of India will be pieased to
aronounoe their benediction upon it and to ask for offorts being made so far as

overnment instibutions are concerned to promote this movement.

* T think, Bir, at this junoture a Resolution of greater importance could
hardly be laid before this Oouncil. The Government have during the present
Session recognised the need of calling upon Indians to enlist themselves in the
service of the King-Emperor for the defence of the country. Now, Sir, the
responso to it, as we all hope, will be satisfactory, tho signs hithurto are satisfac-
tory, but I think in order that that response should now and hereafter be always
absolutely satisfactory, it is essential that boys should be taken in hand ear{y
and patriotism should be inculoated in their minds while they are tender and
improssionable. They should be {aught that it is their duty to serve their coun-
try, they should be taught to be reagy to lay down their lives for the defence.of
the country in which they live and work and in which they enjoy the many ad-
vantages which they do enjoy in their lives. At present instruction in patriotism
is not unfortunately given in our schools and colleges to the extent which we
all desire to give. In England, in America and in other advanced countries,
it bas long been recognised that there is nothing greater for a boy than that
he should be inculcated with patriotic sentiments at an early age. But here
owing to the peouliar situation in which we are placed, owing to the un-
fortunate fecling of mistrust which arises from the existing system of
administration, there has been a great diffioulty in our way which ought to
be avoided and which I do. not see any difficulty in avoiding if the problem
is tackled in the right spirit. Now, Bir, we all desire, every sensible man
in the country desires, that Indians should bo whole-hearted in their loyalt
to their King-Emperot, That senfiment is worth nuyrsing ; it will he wort!
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the tima and attention of tho educationists and others interested in the
student world to take somo pains to ses that boya grow up with that centi-
mont, and that they should bo prepared to do what they may be called upon to
doin order to prove their sentimont. T'he boyscout movemout eminently
offers the means of doing this, bocause the very first thing that tho boys
will have to be taught will be patriotism.

“ Tho other advanhfos to which my friend has referred hardly need
dilating upon.- But I fear that among my own people the imporianco
of the far-reaching results of this movement are not sufficiently appreciated,
and I would therofore draw their attention to the physical and to the moral
advan which would acorue from this movement. Itis a mattor of groat
pity that we find our boys even in towns and citirs wanting in resourcefuluess,
unable to help themselves, much luss to help others on critical occasions. We
have to take pains to adopt some mecans by which their resourcefulness and
their self-reliance would be developed in them. The boyscout movement
offers such a means, . o
“Then, again, in the matter of physical culture, though the Government
have recognised the necessity of iusisting upon having sports and games in
schools, the physique of the Indian boys is not half as good as it should be, and
it is desirable t{mt, apart from the instruction from the teacher, apart from the
fear of their falling under the wrath of tho teacher, there should be encourage-
ment of a more liberal character offered to the boys in order that they should
develop their physique, That will be offered when he moves among his own
fellow students when he will be put to shame if he ia poor in physique and has
to suffer some punishment whon he is not able to run with his fellows, when he
is not able to work with his fellows as he ouﬁht to. Physical oulture which
Government have been insisting upon must therefore receive very great impe-
tus if the bogscout movement is developed. -
« Ag regards the moral advantages I submit, Bir, that apart from all the
_ lessons which the boys learn from their moral lesson books, the boyscout
movement is likely to build up the moral oharacter of the boy in a much
more effeotive manner. It will teach him in the first instance obedience and
loyalty to the King-Emperor, it will teach him respeot for the law, it will
teach him to obey his paronts, it will teach him to obey his teachers, it will
teach him discipline, and discipline will be good for bim not only in his school
days, but it will be goud for hiw in all his life. Above all things, it will teach
him to value that sense of honour which makes a mau an honourable man.
I noed hardly dilate upon this matter to the extent that Ishould have liked
to, but I do think that in this country where we hear of 8o many evils arisin
from the faot that the general mass of tho population is illiterate being steepe
in ignorance and therefore being liable to temptation, I do think that the
onoouragement of the boyscout movement and its extension among all sections
and all olasses’of the commuaity will be the greatest moral lever to use for
lifting up the character of the whole population, for transforming the ohamqter
of the wﬁole population. The village patwari, the police constable, the Indian
gchool master, the Indian publio servant, all will be the better if they como
from among the boys who gave been boyscouts, and who have known what 8
scout’s honour means, because in that oaso he will know that to be put on his
honour is to be relied upon, is to be relied upon as a person who will carry out
what he has promised to do. All complaints about petty officials tyrannising
over our people and trying to benefit themselves at the expense of their
follow-men who are placed 4t a less advauntage than they are, will, I hope,
disappeat, becauso the boy who has been among thq scoufs, \yho has borne
the badge of the boy-cout, will know to despiso everything that is mean and
unworthy. of himself and of his fellow men. .’l‘herefore, Bir, look at it in what-
ever way you like, Tthink this movemont is calculated to lift the popula-
tion, the general population, ver muck more in the moral plane - ioo.
Then we have the fact that in this country the goneral mass of the people
are at present in seed of muoh help. Move in a cily, move in a yn]l_agq,
ypova in the midst of fhe people when there is & big mele or procession, or
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gathering on the occasions of pilgrimages, whether they be in Calcutta, at
Hardwar or Allahabad, and you are face to face with the cxtreme want of
resourcofulness among tho general mass of tho people. Already whoro such

" moveraents bave been organisod, their magnificent effects havo been noted upon

and spoken of with great gratiltude. At tho recont Kumbha mela at Hardwar
the members of the Prayag Seva SBamiti, and the Marwari Samiti headed by
my {ried Pandit Hridaynath Kunaru, of the Servants of India Society
organised a band of voluntcers to help the pilgrims, and the help they
rendered was of immense value, They worked as no soldiers could work, as
no paid servants could work, From moruing till eveniug they wors at their
duty, trying to find out a lost child, trying to flnd out a lost companion,
rengeringvhelp in removing those who fell in the rush that took place when
soveral persons were orushed fo death, tracing out persons who had been lost,
tracing some of them out in the midst of the heap of corpses that lay buried
at one place in Hardwar, and doing it all for the love of the thing, for the
honour of the thing, for the secvice of their fellow men. That was the response
that students and youths gavo fo this appeal for service of their fellow men,
and I assure you, 8ir, I do not think that any appeal could oreate such feeling,
such honourable {eelings, such noble desires for service in the minds of our
young men as that did. Now that happens 0n1i' onoe in 12 years or once in several
ears. What we want is a living stream, a living channel, a living means, a
iving organisation through which we ocan reach the minds of vur tender boys,
and save them from going inlo the wrong path by putting them into the right
track. If the boys are taken in hand at the age of 14, and if teachers recognise

" that it is as much their duty to organise the boyscouts mover.ent, to put into
_the -boy all that the scout’s honour requires him to do, and to practise to o

that, will be as much meritorions, if not more s, than to instruct them in their
text-books. I venture to think that in the course of a few years the entire

‘situation in the country would change. Bome people have apprehended that

there may be difficulty in finding teachers. I submit, Sir, that this is a field ‘in
which {here would be no difficulty in ﬂndin% teachers, because it should be
the privilege of any man, auy citizen, who may be called upon {o help to train

“boyscouts, to give his time and his money to the service of his young friends
‘and of the country and of the King, because as I have said, loyalty to the

King, loyalty to the country, obedience to parents, respeot for the law, respect
for authority, will be among the prominent lessons which will be taught to the
hoyscouts. Therefore, I think, Sir, that this is at least a proposition which
will not tax the energies of the Mlilitary Department whioh is already ver

heavily taxed by the present war. And this isa matter in which I hope the
Government will soe their way to accept the Resolution and to give it their
whole-hearted support, and call upon all officers of the Government throughout

“the country and all citizens who are interosted in the present and futyre of -our

Empire to fake up tha movementin right earnest and to make ita success. Wo

- are face to face, 8ir, with a situation which is developiui and we do not{ know
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what turns it will take in the near future. We do not know how great will
bo the call upon the patriotism of Indians as it has been upon the patriot-
ism of Enpglishmen, and we do not know how long this war will last, and
we are not at all sure that, after the war, weshall be able to go to sleep, to
rest and repose in the salisfaction that all powers of aggression and militarism
had been buried for over. I do apprehend that in the near future too

‘it will be our duty to think of training our future citizen army to-be

ready to repel attack as the only | condition of being able to live in peace.
And if that is to be so, I cauuot conceive of any movement which will

“better ensure the success of "a future ocitizen army than the training of our
“boys as boyscouts at present, For thess reasins, Sir, I commend this

Resolution to the consideration of the Governmont, and I hope it will receive
their whole-hearted support.”

‘The Hon’ble Mr, Kamini Kumar Chanda :—*S8ir, I wish to
-add a word to this. T humibly submit that tho boyscout movement for Tndian
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boys is alivost a natural corollary to the receut change in the policy of Govern-
ment for giving iwilitary trainiug to Indians, What is the meaning of the
recent Defenco of India Force Act? It is simply this, that cducated Indians-
who hitherto were not allowed to do so, are invited to volunteer for military
scrvice.  'Well, if that is so, then it follows, Sir, that the movemont for boy-,
soouts among Indian boys is & thing that ought to be encouraged by all means,
What is a boyscout ¢ Hp rcecives a training that will it him to be bletter
able to dischargo his military duties under the recent legislation. The scout.
of to-day will surely be a volunteor to-morrow, and surely that cannot bea
thing which the Government should discourage. To do so would incline people
to think that Government did not sufficiently trust us. I submit, Sir, from this
point of view this thing ought to receive all encouragement at the hands
of Governmont.

“Thon there is the further fact that there ave already boyscout movements
in this country among Furopeans snd Anglo-Indians ~ Will it be right to
deny tho same privilege to Indian boys? Bucih differential treatment will
oause people to put an interpretation on it which ought not. I earnestly ask
Government to consider this matter in this light. We fully believe, 8ir, that
this movement if, allowed to devclop, will certainly be a check and preventa-
tive against revolutionary activities of certain young men. It will certainly
direcf their energies into healthy channels. With these words, I support the
Resolution. "

The Hon'ble Rai Bahadur Krishna Sahay :—“The Resolu. 12 xoox.
tion which my friend the Hou'ble Mr. Barma has placed before the Council is
of very great importance to the rising genoration of Indians. I do not propose
to.dwell on the politioal aspeoct of the question, to which roference has been madé
by the previous speaker 8o pointedly. I think it is scarcely necessary also to
remind the Counoil that a regular course of iraining, systematised physioal
training, is likely to produce a very wholesome effcot on the general education of
our young men. It seems to mo that the boyscout movement has taken its
birth in this country in the natural course of events. It has caught the
imagination of our yoyng wen and it is bound to grow as time goos on.

“Itis the duty of the Stateno less than that of the individual or society to
so regulate this movement as to make it productive of she best possible results
to'the country and to the Government. I support the Resolution.”

The Hon'ble Sir C. Sankaran Nair:—“8ir, I accept this Re 12.1 r.,
solution. Let me first refer to a mistake of my Hon'ble friend and of the
Hon'ble Mr, Chanda. They said there was some difference between the treat-
ment of Auglo-Indian boys and of Indian boys. The fact is this. The boy-
_ soout movement. had its origin in Eogland. It was introduced into India ‘and

it spread amongst Anglo-Indian boys under the auspices of the Boy-Scouts
Association which has its head-quarters in England and is a private body. The
Government as such have nothing to do with it. They did not encourage or
discourage the movement, and they did not interfere in the activities of the
association, and they do not propose to. Certain Government officials no doubt
have encouraged it, but, as I said, the Government as such had nothing to do
with it. So far as this Indian boyscout movement is concerned, the Govern-
ment aro prepared to enoturago it in India. They would only insist, however,
on this, that the boyscout troops must bo under the supervision and cou.trol
of efcient scoui masters. Such troops as are under the control of efficient
scout masters will receivo every encouragement aud assistanco from the Loocal -
Governments, and there is no objection to Goverument officials taking any
part in the movement and encouraging or assisting it in any way. . I am glad
that my [riefid the Ilon'hle Mr. Sarma Tins realised that the movement might
dovelop on undesirable lines if it is ot uuder the supervision of officiout
scout masters; In the Cireular which the Government of India propose to
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issue to Local Governments thoy will draw attontion io such daugers. I avoept
the Resolution.”

The Hon'ble Rao Bahadur B. N. Sarma :—"8ir, it only
remains for mo to thank the Govermment of India and the Hon'ble Bir Sanka-
ran Nair for accepting the Resolution. I am surc the country will be deeply
grateful to them.”

The Resolution was adopted.

RESOLUTION ZE READING OF SPEECHES IN
COUNCIL.

The Hon'ble Mr. D. E. Wacha to movo tho following
Resolution :— ' .

* This Council recommends to the Governor General in Council that the rules relating
to the discussion of all classes of business in the Council be so amended as to {)reclude the
reading of speecher, except in the case of Members introducing a Bill or Resolution, or by
s pecial permission of the President.’

“8ir, strong as I am in my conviction in reference to this Resolution, I
am sorry to say that under the earnest appeals made to me by my Hon'ble
friends here, particularly the non-official Members, for the time being I will
withdraw my Resolution. I beg leavo to withdraw it. (Hear, hear.) Thd
applausa is good to hear, but it is just possible I may bring the motion again
at a future date.”

The Hon’ble the Vice-President :—'* I understand the Hon'ble
Member wishes to withdraw his resolution.”

The Hon'ble Mr. D. E. Wacha :— Yes, Sir.”
The Hon'ble the Vice-President:—* The Hoh’ble Member

" understands that will prevent other Members frum speaking on it. I only

think it fair to point that out after what occurred yesterday.”

‘The Hon’ble Mr. D. E. Wacha :—“I understand that when I
withdraw without making a speech, other Members cxnnot make & speech.”

The Hon’hle the Vice-President :—" Yes.”

The Resolution was, by permission, withdrawn.
The Council adjourned till Friday, the 23rd instant, at 11 a.u.

A. P. MUDDIMAN,

Seorelary o the Qovernment of India,
Legislative Department,
DeLur:

The 27th March, 1917.
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AFrENDIX A.
[ Rq”crrrd‘ to i; answer bo Question No. 5. ]

No. 16 or 1884.
GOVERNMENT OF INDIA.
REVENUE AND AGRIOULTURAL DEPARTMENT.,

REVENUR,

To -
Tan Rierr HoNourasrs TaR EARL OF KIMBERLREY,
Her Hajesty’s Seorelary of State for India.
Simla, the 16th Auguet 1884,
My Loz,

r. .

) Ix continuation of our despatch No. 14 of the 6th of November
1883, in which we communicated the general agreement of the Madras and
Bombay Governments with the views of the Qovernuent of India respeoting the
assessment of land revenus, we have now the honour to submit, for Your Lord-
ship’s consideration and instructions, the correspondence and papers whioch we
h&lv),a'reoeived from the North-Western Provinces Government on the same
subject. _
. 2. The question in a zemindari province preseats, however, more diffoul-
ties than in a ryotwari provinoe, where there is only one party to be dealt with,
In our despatoh of the 16th of October 1882, we anticipated that it would be
difficult in the former to make any satisfactory settlement with zemindars,
unless at the same time the position of the ryots was taken into considdration ;
but as Your Lordship expressed a desire that the two questions'should be kept
apart, we laid, in addressing the North-Western Provinces Government, no atress
tipon this part of our oviginal proposals, That Government has now oritioised
the whole scheme on tho understunding that the tenant question is to be dis-
corineoted from it, and has, chiefly, we thiok, in consequence of the disconnec-
tion, beon ied to make alternative proposals, whioh fail to seoure fully the
objeots we had in view. But we may at once say that the letter of Sir Alfred
Lyall, who has given close consideration to the questions placed before him by the
Government of India, must be regarded as a very valuahle contribution towards
the solution of the difficult problems involved in them, and that the criticisms
contained in the papers which accompany his review, althoughi displaying less
comprehension of tKe objocts of the policy advocated by the Government of
India and Her Majesty's Sccretary of Btate, yet inolude much valusble
gvidenice, which is ably summarized and used ‘in the lettor from the Local

Govornment.
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3. The Licutonant-Governor of the North-Western Provinces has been
careful throughout his owu review of the subject to bear in mivd that the lead-
ing object of any reform which may beinlroduced in the assessinent of land
revanue is, in his own words, to give o landlords that assurance of security in
regard to the asscssment of the land 1evenue which is attached to permanency
of demand without depriving the State ol its unquestioned right to enhance
tho demand upon defined conditions A clear stateu:ent of the principles upon
whioh the revenue policy shouli be based is contained in  the 20th paragraph
of the letter from the Local Government, in which the conditions cssential to
the adequate and substautial improvement of the system of land revenue settle-
ments are described to he—

(1) that the impiovement shall confer upon the landholders additional
certainty as to the land revenue demand, and the reasonable
securily flowing from a certain permarence aud fixity in tho
rovenue;

. (2) that the Btate shall nevertbeless rotain a fair share in the profits
of cultivation.

The opinion is then put forward that no system can bo invented which will
at once secure to the landlord certainty and security for the future, and to the
State a fair share in increasing profits, so long as the State insists upon a
definite share of the rental assets, The Government, it is argued, must take its
choice between a more or less inquisitorial system that will levy an equal and
uniform contribution of profits from each cultivated estate, and a less exaot
and easicr system that will be content wilh au unevenly distributed and
smaller demand. 8o far then as the main objects of reform are concerned, we
may be justified in assuming that the Lieulenant.Goveruor of the North-
Western Provinces is at one with Your Lordship aud the Government of India.
“The ends which the Government of India have in view are,” writes 8ir Alfred
Lyall, “most desirable of attainment,” aud the task whioh the Local Govern-
ment sets before itsolf is to consider whbether, without serious departure from
the conditions laid down in the programme of the Government of India, the
ends cortemplated cannot be reached by snme other and simiiar road.

4. Before dealing with 8ir Alfred Lyall's proposals, it is desirable to
congider how far his arguments against the adoption of prices as a basis of
enhancing revenue can be accepted. It isright, inthe first place, to observe
that in his 28th parsgraph be remarks upon the omission of the Board of
Revenue to notice that the Government of India’s scheme proposes both to
leave out of aocount a certain margiu of the rise in prices before acceptinﬁhem
as a ground for enhancing revenue, and also to fix a certain maximum of enhance-
ment. But although the inclusion of these two important conditions tends to
reduce in value many of the arguments raised in detail against the application
of a prioe test, yet there is a residuum of objeotions, to whioh the North- Western
Provinces Government has in its review given full weight. It is admitted that
there is no obstacle which cannot be surmounted in compiling tables of prices ;
but granting this, there aro still many difficulties, briefly summarized below,
which are urged agaivst this part of the scheme :—

(1) There is no guaranteo that a rise of prices will be stable or of a perma-
nent character.

(2) Fora eudden and material fall in prices the Eropoaed remedy of giving
relief by romissioa or suspension would be found to bo unsatisfac-
tory.

(3) The plan will beuefit different tractsin a different degree.

(4) In consequence of the varying proportion of stn;;lea in different tracts,
there is some difficulty in adjusting any calculation of a rise of
prices fair to all. )

(6) The profits of cultivators have a tendency to diminish.

(8) A general riso in rents follows a rise in prices only at long and un.
certain intervals und in unequal degtees.
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5. Buch bricly are the difficulties which Sir A. Liyall sces in the way of
adjusting enhancements of revenue by referenco to priccs.  Wo are pro-
pared to admit that they afford a formidable obstacle to any proposals
which involve an altempt to base future enhancemoents upon an oxact rela-
tion belween a rise in prices and arise in revenue, and which fail to associate the
question of the revenue demand with that of the assessment of ren!. 1t may
}>erhaps be shown, as we shall presently explain, that, with the exception of the

ast and by far the most serious objection, the diffioulties brought forward can
be greaily reduced by confining the proportion which the revenue enhancement
should bear to a rise in {)rices within definite limits,—-by avoiding in fact too
olose an approximation hetween the two ; but we are convinced, by ‘he facts
" and arguments adduced in the papers now before us in support of the final
objection, that it is practically hopeless to endeavour to ncocomplish the objeots
which wo desire to attain without some consideration of the relations between
landlords and tenauts and of the ciroumstances under whioh rentals are in
future to be enhanced. It may be at once admitted that the evidence so amply
given in the North-Western Provinces papers asto the absence of any direct
proportionate relation between rent am{) prices confiriwus from one point of view
tho objection to our original scheme, which was brought forward in the 22nd
paragraph of Your Lordship's despatch of the 22nd of March 1883, The
diffoulty is no new one. Tt was, as Your Lordship justly observed in the para-
graph above quoted, much iuvsisted upon in tho North-Western Provinces discus-
sions of 1672. Ttis certainly fatal under the existing conditions of the tenancy
law to any socheme which aims at giving to the landlords that assurance of seou-
rity whioh is aitached to permanency of demand, and which does not at the same
time surrender to them a larger share of the rental than the Government is
called upon to resign, There seem to be ouly two oourses left open. The
one to revert to some plan, such as that suggested in 1574 by Bir William
Muir, or now by Sir Alfred Lyall, uunder which the revenue will continue to be
regulated by changes in rental molified by general considerations ; and the
other so to regulate the enhancement of rents as to diminish materially the
divergence between the growth of the rent rolls. and the enhancements of
revonue based upon a consideration of prices. The adoptlion of the former course
means, we fear, the elimination to a material degree of those conditions of
security aud ocertainty which are considered of primary importance, while to
follow thu latter without further communication with Your Lordship would be
inconsistent with the instructions contained in the last paragraph of Your Lord-
ship’s.despatch. It appears (o be our duty however, in view of the importance
of the subject, to bring forward the considerations which apply to the adoption
of both one cour.e and the other, and we will make some nttem({)t to place in a
olear light our views upon the diffioult issues which are involved.

6 It will perhaps be convenient to consider in the following order the
leading points which we propose to discuss. We will fitst cadeavour to show
that, putting aside the quostion of an exact adaptation of rents proportionately
to prices, the arguments brought forward admit of material modification by a
wi(Fer application of the price-test. We will then explain how the regulation
of rents would nccessarily tend to diminish the force of Sir A. Lyall’s .last and
most serious objection, that there is no clese connection between prices and
rents. Wae shall next ask Your Lordship’s permission to discuss mors fully the
advantage of taking up simnultaceously the two questions of the enhancement
of rent and revenue, and the possibility of preserving in that case a closer
approximation to our original schemo than would otherwise be feasible. Bir
Al\)?red Lyall’s propos&ls will then be reviewed, and the %Xp?rtuuity taken to
compare them with those put forward in 8ir William Muir's suggestions of
1874. Tke objectious to which they may be oonsidered open will be pointed
out, and their advantages duly weighed.

4. In dealing with the first subjeot,—that of the difficulties attending
o consideration of prices,—we desire to offcr some explanation of the leading
objects which we had in view in making our original proposals. It may
bo briefly stated that we intendel to provide some means of preventing
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serious loss to Governient on account of any material rise in prices, and to
use the examination of prices primarily as a moans of detecting a ohange
in tho purchasing power of silver. The subjeot had attracted prominent atlon-
tion when the proposals connected with a permanent settlement were last before
the Government of India. We indicated in the 1:th paragraph of our despatch
of October 1882 that the financial position of 1876 had considerable influence
in causing tho complete abardcnment at that time of any idon of a permanent
settlement in Northern India; and wo may now add that the question was
seriously entertained by T.ord Northbrook's Government of adjusting the
revenuo demand, éven within the term of settlement, in accordance with a
material rise or fall in prices, When, therefors, it bocame our duty -fo
enter upon a fresh investigution of the subject, we were obviously bound to
give full weight to the question of the purchasing power of silver. The general
tendency, we found, was in favour of basing future enhanccments npon prices.
Lord Northbrook, after a full consideration of the evidence fromm the North-
‘Western Provinces, and the recorded viewsof his predecessors and councillors,
hod arrived, as we have stated in the Grst paragraph of our former despatoh,
at the conclusion that animproved systom of settlement could not be inire-
duced, except upon the plan of regulating the land revenue by reference to
prices from time to time. Tho case was temporarily dropped at this point,
.and it was there that it became our duty-to take it up. 'We saw no .reason {9
disagree with Lord Northbrook’s deliberate conclusions, and we endoavoured to
ive them effect in the scheme of assessment which we had the honour to la
efore Your Lordship. Our leading idea cannot under these.circumstances fail
to be recognized. e desired, in common with our predecessors, to save future
Governments fr m the incalculable loss which might result from anything like
the introduction of a permanent settlement in the event of a fall in the value
of money. For this purposs, however, it would be sufficient to make a very
general and broad investigation, extending over a very large ares, into the pug-
chasing power of the rupee. It is not difficult to prove that an investigation of
-this nature would be less open to the objections brought forward in the North-
‘Western Provinces oriticisms than the more restricted and narrow enquiries{o
which the attention of the writers seems to have been confined. The stability
and permaneat charaoter of a rise in prices could, for instance, be more safely
gauged by a general and comprehensive review of prices throughout the country
, Or an entire province than by dealing separately with each small traot. A sudden
and_material fall from any standard of the kind we are indicating would,
except in the case of a province like Burina, which depends entirely -upon one
staple, be an uulikely event, unless the value of silver wore to rise to such an
extent as to justify the Government in giving general relief to the payers
of land revenue The diffioulties of adjusting calculations on tho. prices of
staples, on account of the varying proportion of them in different traots, would
be much diminished, while the reduced profits of the agricultural population,
foreshadowed in the .North-Western Provinois papers, would be guarded
against by the provision of the margin which it has always been contemplated
toallow. Leaving out for the present any consideration of the direot proportional
relation between rents and prices, the only argument of those summarized in
our 4th paragraph, to which we think much weight need be attached, is that the
application of a general or provincial rate of enhancement based upon prices
would have an unequal effect upon different parts of the country. But, as Sir
A. Lyall very clearly points out in the words which we have quoted in our 2nd
paragraph, the introduction of any less exact or easier system than that now
revailing necessitates the acceptance of an unevenly distributed and smaller
semund, and we are quite of opinion that the advantage of equality may be too
dearly . purchased. The inapplicability of a general rate to sucl: tracts as had
benefited by State improvements did not, however, escape our notice. It was more
particularly discussed in reference to railmays. It was urged, and justly, that
railways were an improvement directly due to the outlay of the public funds, and
that their passage through an agrioultural district was, as a rule, prominentl
markéd by a material and immediate rise in the value of produce; and 4t
was chiefly due to this consideration that we were led {o avoid the proposal -

v
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of anything like a general rate for an entire province, and to leave the sclec-
tion of the aren over which prices should be examined to the Local Government.
It was resolved that althrugh railways were an improvement effected at the Gov-
ernment cost, they shonld not be made to influence revenuo, except through the
medium of priced This conclusion led us to propose to deal sepn’ratel; with
different parts of the provinos; ard it was implied, alihough not distinctly
intimated, that the distriot would be taken as the unit for examination

8. Oa further consideration, however, we arc prepared to admit that this
area 18 too small. We do not think that the principal object we hold in view
precludes its enlargement ; and the alteration would certainEy obviate to a great
extent man .of Bir A. Lyall’s cbjections ; there would, indeod, be some decided
advantage if it were resolved to base the general enhancement of revenue
primarily upon a wide consideration of the general advance in priocs, over (say
an entire provinee ; _and then, if deemeidl necessary, to make some a.dditiona%
demand upon any district or tract which is shown, when submitted to the price
test, to have markedly benefited by the introduction of a railway or vavigable
canal. All other variations in price might be lefv out of account, as duo to"
ocauses top obscure and intricato to justify any iaquisitorial investigation, and
as involving a danger of taxing improvemenis umae by the agrioultural popu-
lation. This courso would be free }rom many of the objections which are justly
brought agaiust a more narrow investigation.

9. We have now to turn to the more difficult question of the relation be- e
tween rents and prices. We may at once repeat our conviction that any restrio-
tion on the increaso of the revenue ought to involve somo similar restriotion
upon the geowth of rents. It is clearly shown, we think, in the North-Western
Provinces papers that our original proposals are impracticable, if the present
law is to remain unaltered ; and we venture again, thercfore, toenquire whether
it is not cesirable that the question of limiting our revenue demand in the
future should not be considered in direot conncotion with the question of
regulaling enhauocements of rent, at least in the North-Western Provinoces..
Leaving out issues of dstail, there aro two broad measures between which 4
ohoice might be made. It would be possible, as was indicated in paragraph 8
of our first despatoh, to apply to the enha:..cement of rent somewhat similar
principles to those which are to influence the enhancement of revonue:
or.a modification might be made in the Rent Law, which would render it
difficult for any rapid rise in the rental of occupancy tenauts to bo effected,
except in 16lation t0 arise in prices. The first course would allow no enhance-
ment of rent other than that due to prices and incroased cultivalion. The second
course would admit of a certain amount of enhancement due to other causes.
But inasmuch as it would afford less interleresce with tle existing system,
we desire to bring it primarily to Your Lordship's consideration.

10. The present position of the North-Western Provinces Rent Law is
this. There is no rostriction upon the ronts of tenaunts-at-will, while those of

ocoupaacy tenants oan bz only enhanoed upon four grounds,—

(1) that the rateis below the Frevailing rate payablo by the same olass
of tenauts for similar land ;

(3) that the value of the produce, or
(3) the productive pawers, hive inoroasel otherwise than by the agency

of the tenants;
(4) that the area has inoreased.
The third and fourth grounds may be left out of present consideration as

exceptional.

The first ground is that whioh has been usually em loyed in the North-
Western Provinces, The second, as the papers before us show, h.as seldom or
never been used. This was natural. The yeneral effect of the policy pursued in
the reoent resettlement of the Worth-Western Provinces appears to have been
the levelling up of the rents of occupancy tenants to aserjes of standards which
wero determined by ihe settlement officer ta be the prevailing rate for each
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olass of soil.
® Rules for guidance of Settlemon: Officors,

10 At tho timo of insprotion hs shall divide eash villago into
blooks or areas, of which the soil or advantagaa differ ialer so, to
such an extent as to wircant a eopasate olawmification.

11. e shall also engrire into tha provailing rates of rent for
each class of Jand In each blook, both b{ local engairy and by
examinatio of the village reco:ds, and shall show thy aroa of
oach class of soil in o«oﬁ bleck, and (ns for as possible) the actual
rental paid by that portion of it whioh is hald by tenants.

18. 1f the rentals aro recyrdod 11 Jump. £9 ns to make it tmpos-
sible to show tho actuil rantal pild on each class of soll in each
blook, the rentals of holdings lhﬁ bs examined and. ana'ysod ia
sufColent number Lo justify the assumption of n rate as the prevail.
fng rate for each olass.

17. The followin:g tsrns sha'l bo ussd in the followin 3 sonse : —

Ruzordel rant1l. —The to'a! reatal racirded in tho jambandi
of the mabil az druwa v at the time of maisurym2nt.

Oorrected rentul —The total rontal obiiined by asoartainlug
the rents nctually paid by tenantanot ho'ding at favoured or privi-
leged rents, an1 by valning the sir anl reut fres lund, or land
held at nominal or privileged ratos, at the average .ratos thus
asoertained.

Prevailing rate.—Tha averag) ra‘e aotaally gnhl on an { olass
of land, deducting those fields which pay an abaormally high or
Jow r.tle, . .

92. The revenuo assessod upon eaoh mahil shall ordinartly be
50 per cent. of the estimated assats of thu mahil.

293. The estimatel assote are the aysets which the Bettlement
Offoor aslimates that the mahil will or can produce aftor fie
cor:ected rentul Ars been raised by o sh.ancemsnt suits to its full
am.uni, inslulirg also all other recelpts which aro or can be doriv-
ed, oither directly or indireotly, from the natural products of the
mahél or from cesses sanctioned by Government.

41. A date shall be fixed and notified by the Re'tlsment Officar,
after which any :ﬂ:liutlon for' enhinocement. or abatoment of
rent may be refu provided that such dato be n.¢ earlier tAan
#52 monéhs subsquent to tho declaration of the n:w revenus and
Jssus of the above notifiaation )

= . 48. In deolding csses of this de:cription, the Bettlemen't Ofcer

Yor Assls:ant Yettlement Offfioor shall be guiled by the principles
lal‘:l. down ia the Enhaicement Rules, so far os they are appli-
ouble. . .

Enhancement Rules for guidans‘ofRuuuo Officers in enkano-
ing Rent.

19. The ren'-rates assumed by'the Settlemont Officer, or whare
such do not exist, the Settiement NDfMcer’s rate for ths olirola for
each class of soil, »hall be pre.omed to have been the prevailiuy;
rate for that class of soll at the tima of ssiltlemnent, and that rate
in default of ‘llnoo! of any altoration since settloment (the onus of

roving which shall lie on the assorting party), shall be .. presumed
o bé still the provailiog rate.

The rules laid down for the guidanca of ssttlemoent officers

and quoted in the margin*
sufficiently explain the systein
under whioh the cstimate of a
fair rental and a fair reveuue
was to be oalsulated. It is
ecasy to uunderstand from a
perusal of them, that as the
sattlement officers wore to
discouat the enhancements of
rental to which wunler the
revailing rato rule the land-
ord was legally entitled, (he
landlords wou]! on their part
in self-defence very generally
demand and obtain, either by
consent or by suit, rates of
rent equal or approximate to
the prevailing rates determin-
ed by the settlement officer.
This is what ocourred. The
proocess is referred to in the
concluding olauses of the 20th
{!)aragra.ph of the present letter
rom the North-Western Pro-
vinces Government, and is very.

distinotly desoribed in the
second paragraph of Mr,
Elliott's letter of 1874,

* Bverywhere, ”’ it was explain-
ed in 1874, “an enhancement
of the revenueis, a3 a rule,

‘followed by a oorresponding

enhancement of the rates levied
from the oultivators. Thisrise
oocurs at the time of settle-
ment, and is ordinarily pressed,
80 as to raise the rental, under
the prevailing settlement rate,
to double the amount of reve-
nuo assessed on the landlord

in other words to the full amount to which it has been assumed that the rental
can be raised by enhancement suits, of which amouat the revenuo is presumed to
be one-half. 8o prevalent has-been the process thus described, that all other causes
exoept competition which governed enhancements of rent seem to have been more
or less overridden. In some casesit is true that the landlords have been satisfied
with lower rates than those assumed to be prevailing, or have been wunable to
level up to the prevailing standard. But in many other ocases they have shewn
themselves dissati;sﬁe;l with the prevailing rates, and have taken successful
measures to destrdy or threaten the occupancy right so as to obtain ,competitive
rents. The proportion of occupancy tenants ¢o tenants-at-will is understood to be
Acres.  yearly decreasing,, and the arcas lheld
Tenant ares under oocupa oy right ... 87,860,688 under occupancy and non-occupanocy
Tenant area not under occapancy right 88,72,611  yights respectively are shown in tho latest
Revenue Administration Report received from the North-Western Provinoes to
be as given in the margin. The Majority of North-Western Provinces tenants
are probably teuants-at-will paying rent’; above the prevailing rates payable by
occupancy tenants;and: the proportion of such tenants is likely to increase every
ear, both’ by: éurtinued- destruction: of the occupanoy right, and by the
influence of-ever-growing:.competition. But as neither rents determined by
the prevailing . rate nor:competitive  rents have any direct relation to prices,
we cannot avoid the conolusion that, as matters now stand, prices wonld prove
an unsafe basis for rovenue enharcements. '
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. 1L The position, howover, may well becomo altered with any modification
in the Rent Liaw. Your Lordship has expressed an opinion that no change should
be 1m.1de, exeept with the concurrence of the Local Governizent; am? as the
working of the existing Rent Law is ot the present mowment under the close
observation of the Provincial authorities, we have no intention of auticipating any
oconclusions whioh may be arrived ut, exceptso faras to presume the possible
introduction of the measure suggestad by the Famine Commissioners, that 13
years’ cultivation within o village, and not merely 12 years’ cultivation of the same
field, should oonfer right of oooupancy. This step would, in the North-Western
Provinces, at once transform the occupancy minority into a very large
majority, of .which possibly about one-half mightbo the old and tho other half
the new ocoupancy tenants. Tho residue of tenants-nt-will would become a
very small percentage—somewhere perhaps belwoen 10 and 20 per cent. of
the whole body of tenants; and cven these would. have a better chance
of acquiring ocoupanoy rights. The position would then be, that about
one-half of the whole body of occupancy tenants, ie, those who had never
lost their rights, would be paying rates more or less approximate to the
settlement officers’ standards of prevailing rates, while the other half, or the
newly-transferred tenants, would be, as a rule, paying rates above thoso
standards.

12. It is difficult to see how, under these circumstances, the rents of either
class of occupanocy tenants could continue to be raised to any material degree by
referemce to the prevailing rate under the first olause above quoted. The

rocess to which the landlord would then bs driven under the law would

e that described in the second oclause of the rule, which governs enhance-
ment by an appeal to the inorease in the value of produce, This resolves itsel
almost ontirely into an issue of prices. 'I'ho determmination of the revenue on
the basis of prices would therefore harmonize with the prooess to which landlords
would be compelled to have recourse for the enhancement of rents, and would
offer the further advantage of providing the Gourts with the results of the official

obli to maintain for the adjustment of reveuue. It is a matter of historical
fact that in the adjoining Province of Bengal, which has never hoen disturbed
by revisions of settlement, attempts to enhanoce rents under the prevailing
rate olause have, as a rule, been unsuccessful ; but in that province it is the
absence of maps and soil etandards, which has driven the landloids to avoid this

lea, and to resort to other measures of enhancing rents, nmong which has
Been the cstablishment of suits on the ground that prodnce las risea in
value. But lere again they have been met by tho difficulty of proving in
a Qivil Qourt to what extent prices have risen, and it is partly tho dead-
lock which was thus oocasioned that led to tho proposed amendment of the
Becgal Rent Law, iacludiug the introduction of measures whinh require the
official ascertainment and record of the fluctuation of prices in tho Province of
Bengal. If thero is any possibility of tho sawme results being brought about in
the North-Western Proviuces, the dissociation between ronts and prices would to
a t extent disappear The course which could then be followed under our
original programme would be briefly this. Existing rentals would in the majo-
rity of districts be accepted as being already fairly well levelled up to the pre-
vailing rates determined by tho settlement officer. Existing revenues would in
a large nwnber of districts be accepted as sufficiently representing the tradi-
tional 50 per cent. of these rentals, and in the remainder steps would be taken
to bring thom up to the full half. [Initial rentals and revenues would thus be
framed at the end of the current terms of settlement, which, so far as the
occupancy area is concerned, would in future tend to vary together in accord-
ance with the changes in the value of produce,—the one under - the operation
of the Rent Law, and the other under the operation of the proposed systemn of
assessment. However much, therefore, rents may have been dissociated from
prices in the past, it is scarcely possible that they should not be much more,
olosely associated with them in the future. The wave of enhancement which
sped over the province in the wake of settlemeut, swamping as it did all
tgose minor inequalities whioh were due to the various causes enumerated by
the North-Western Provinces Government, brought up the rentals of cach tract
to a levol, from which fliey can hardly be lifled again, except under tho

invt;ﬂgation into the fluctuations of prices, which the Government would be -

(4
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influence of competition, or the application of the value test; and if ‘the
Tamine Comunissioners’ suggestion should be~carried into effect, competition
will tend Lo disappear from the occupancy area. Prices will then remain the
chief lover available for raising the ront-roll.

13. These considerations have led us to'doubt whether it will bo desirable
to have recourse to a system of enhanoing revenue which eliminates the price
test as its main feature, and substitutes methods far loss likely to be successful
in giving security and certainty to the landlords, merely because the present
Rent Law does not lend itself to the desired change. The inevitable conolusion
geems now to be that the two questions of Revenue and Rent should be- taken
up together. '

It is dcsirable that we should explain to Your Lordship that, in contemplat-
ing a revision of the Rent Law before dealing dofinitely with the assessment of
land revenue, we are justified by much previous ocorrespondence in looking
upon such & revision as inevitable. In our despatoch of the 17th Qotober
1882, No. 16, we adverted to this expectat’on when dealing with the question
of the possible effect of a change in the twelve-year rule in other Provinces-—
a contingenoy to which our attention was drawn in the 20th paragraph
of Your Lordship’s despatch of the precediug August; and we have sinoe
reccived moro than one intimation from the Government of the North-
Western Provinces that the subject is receiving its close attention. The
Lieutenant-Governor, in reviewing the Report of the Board of IRevenue for
the year 1881-82, in which uasatisfactory results of existing law were
prominently noticed, direoted that ineasures for reforra should receive the
speoial attention of the Revenue officials of the Province. When sommentin

.upon theso remarks, the Government of India implied that a report woul§
be awaited, and Your Lordship further decided that no legislative action
should be taken without previous reference to Her Majesty's Government.
Again, in forwarding Your Lordship’s despatch. to the Local Government,
. the opportunity wus taken to ask for a report which, it appeared from' recént
proceedings, had been called for by B8ir A. Lyall in respect to the loss of
odoupancy rights in the distriot o Bu'landslmgr. It may be added that-in
January 1882 8ir George Couper submitted certain proposals affecting both' the
relations between landlord and tenants and the system of assessments; but- as
they had been very imporfectly drawn up, they were referred for the further
corsideration of 8Sir A. Lyall, who again promised a complete report on the sub-
jeot. 'I'heso circumstances justify an expectation that the tenant question will
e dealt with at an early date, and suggest the advantagoe .of.taking up the
reformt of the Rent and the Revenue Law at tho same time.

. 14, Apart, however, from other reasons which have been brought
forward, there is a further strong argument in favour of not dissociating -our
reveoue scheme from a consideration of the Rent Law. We have it now in
our power to go to the landlords’with the offer of. an important hoon. We
could tell them that we are prepared, at a considerable sacrifice of our
revenue, to give them &n assurance, such as they have never yet ros-
gessed, as to the principles upon which that revenue will hereafter be le'v‘iad.
and to sfford them a security in-the future the want of which in the pdst
has tended greatly to retard the progress of agrioulture; and that all we ask
in return is that they should admit their tenants to' partake in sume degtée
of the advantages imparted to them. It may betome necessary to restriot
tlieir power of exacting competition rents from the majority of their tonants
and it would then be a great assistanco to the Government, from a political
point of view, to be able at the same time to offer them clear and distinot
restrictions on' the future enhancements of their revenues. At the present
time,: the advantage is all on the side of the Government. It need not part
with any portion:of its:revenue claims, unless it can by so doing promote the
welfare of the agrioultural - population generally. It can now hold out to the
landlords a strong inducement of self-interest to give a willing assent to’ the
grant of d:roasdnable dmount of sccurity to their tenants ; but if this advafi-
tage is lost'a fuhire Government may find itself required to take up the ques-
tion of lgndlo‘rd.anvd- tenant when it can only approach it in the aspdct of tle
-advocaté of the-intorosts of one party, and tlere?ore neoessarily in- that of the
opponent of the interests of the other. '
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. More than this, it is nccessary to point out that if the prosenti statc of
things remains unaltered in rogard to rent, we should be doing not only no
good but actua] harm to the tenant-cultivator, by restrioling our demands on
the Ilandlord. "At prosont, however great the landlord’s inducements may
be to tuko ndvantage of competition, and to break down oocupancy rights, in
order to gather into his own bands as large a share as possible of the profita of
cultivation, these induoements are at least checked by the knowledge that, at
the exgn- of the settlement, 50 per cent. of the: assels thus increased will be
demanded by Government, The removal of this check by the Government
engaging to limit its own demands, while doing nothing for the temant,
would increase the motives which the Jandlords have to enhance tho renis of
their tenants, in that it would assure to them, outside a certain restrioted limit,

‘the full enjoyment of any such enhanced rental.

. 15. From another point of view, too, we are desirous that the question of
bringing the revenue system into approximate accordance with our original
scheme should not be disposed of by objeotions which, however reasonable,
derive their force from the conditions of the presont Ront Law. The prinoiples
which we originally put forward were held to ap ly in a greater or less degree
to the whole of India. They have been acoept.e&J in the ryotwari Provinces, and
it is 1mgortant that special difficulties in the North-Western Provinces should
not lead to any exceptional departure from the broad policy which was deduced
ffom them. It is desirable, therefore, that the question should be thoroughly
sifted, whether or not any material abandonment of the leading principles of
our original scheme is, in the case of the North-Western Provinces, really
necessary, for in view of the fact that the questions arising out of Bir 0. Wood’s
despatoh of 1864 have remained unsettled for 20 years, we should deprecate
any method of dealing with tho matter that does not now lead up to a clear
dcoision of the principles which are to be adopted.

18. For the reasons above given, we desire now to explain to Your Lord-

ship to what extent we should be prepared to revise our original scheme in the -

event of any modification of the Rent Law which would bring the growth of
the rental into closer conneotion with prices.

‘We are willing in the first lp;lzwe to abandon the proposal to frame ini-
tial revenues in anticipation of the expiry of current settlement. Our objects in
making this suggestion were two. We intended to give proprietors an imme-
diate guarantee of their future prospects, and we hoped that by taking the exist-
ing rentals instead of the rentals of some future year as a basis of assessment we
should get rid of the temptation to falsify the village records. In deferenco
however to Your Lordship’s opinion, in which Bir A. Lyall concurs, we would
eliminate this part of the scheme. We should be willing also to withdraw our
suggestion to limit the term of settlement to 20 years,and would maintain tho
present period of 30 years ; we should not have to repeat the proposal to assess
any rate apon newly cultivated land in anticipation of settlement now that the
suggestion for the immediate determination of initial revenues has been thrown
out, and we should have no objection in the more recently assessed distriots to
the entire exclusion of new land from assessment in any estate in which the
increase could be proved to be below a ceitain_percentage ; we should divide
distriots, not estates, into two classes (1) those in which the revenues are fairly
adequate, which would include the majority of districts assessed within the last
20 years, and (2) those earlicr assessed distriots in which the rentals have con-
siderably outgrown the revenues. The latter would be re-assessed according to
the method proposed by 8ir Alfred Lyall for 2nd class estates ; tho former on
the principles stated in our first despatch, subjeot to the modifications now
suggested ; ono of the conditionis would be tho 16 per cent. maximum, which is
also adopted by Bir A. Lyall. In case of objection, the zemindar might, as
roposed by Sir A. Lyall, have the option of being assessed on his rental assets
in the ordinary way. The rise in prices would, however, be determined prinar-
ily by a consideration of tho prices in the whole Province, subjest perhaps to a
further scrutiny in particular distriets of the efféct on them of improved com-
munications.
17. Weturn now to the rew propoeals from the North-Western Provinces.
Sir A. Lyall, in the able minute in which ho has oxplained them, states

-
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that they follow to a considerable extent the schome put forward by

Sir W

Muirin 1874 in the lotter referred to in paragraph 8 .of Your I.ordship’s
despatoh of the 22nd Maroh 1883, No, 24. Sir W. Muir's schome is suo-

87. It appears, then, ‘othe Lieutonant-Governor quite passible
that ander certain favonrable ciroumstances, the olatms of Gor-
ernment might bo met at any futuve parloé, not by a revision of
sottlement as nt prsent conducted, hut by the imposition of a rate-
able inorenss. Tho first condition is that the division, district, or
tiact shall have b.enattho time of sottloment in a fair stato of
deveclopment both ns regards cxtont of onltivated aren and modes
of agriculture. The second, that tho settlemoent orginally made
was carcfally and unifor =1y made in reference to the productive
character cf the soil aud tho natural capacities of the eeveral
estates. Insuch atraot, suppose that by the advance in | rices,
competition and general prosperity, it should be fcund that the
lotting value of land had advanced, say 130t 15 per ocnt. since
the last settlement, then His Honor soos no vesson why the claims
of the State should not be adequately mot by an “*all-round *’ rise
of, say, 10 per cont. in the land revenmue. The amount of the
enhancement might olso have a direct reforonce to the original

res-uro of assossment—being greater whore the settloment was
admitiedly a light one, and less whero the settlowment was above
the ordinary standard. UnZler tLis system it “would be quite

ible to consider soparately ané individually all cases of alle

hardsiip; snd indeed it might be & purt of the system that objoc-
tors should have thoir estatos surveyed and settled on tleir own
werits, as at present.—(Nortd-Western Pyrovinces Government's
letter No. 6854 , dated 2nd March 1874,)

cinotly described in the extract
marginally given, and may
conveniently be compared in
this place with the proposals
of Sir A Lyall. Sir W. Muir
would tako * the division,
distsiot, or tract '’ as the unit,
and to all estates within the
arca thus determined he
would apply a ocommon rate
of enhanocement, the pre-
cise rate being determined on
goneral considerations, which
chiefly turn upon the letting
value of land. To avoid hard-
sbips in individual cases, any
landlord objeoting to the rate-
able inorease would be given
the right to claim to have his

estate resurveyed and reassess-
ed on its merits. 8ir A, Lyall, on the other hand, proposes to. take the
estate as the unit, and to group all estates throughout the province into two
classes, acoording as they fulfil or fall below the standard of a fairly developed
estate. The standard suggested by Bir A. Lyall has exclusive regard to the
proportion of the cultivated to the cultivable area of the estate, the percontage
being fized at 76 or 80 per cent. A first olass estate would thus be one in whioh
at the last settlement 76 or 80 per oent. of the area capable of cultivation was
recorded as actually cultivated. For estates of the first olass the present
assessments would be taken as a permanent rating besis, and any future
addition to these assessments would take the form of a uniform rate fixed for
the district or other similar tract. This rate would be determined on con-
siderations similar to those proposed by 8ir W. Muir, with the proviso that it
should not exceed a fixed maximum, which 8ir A. Lyall suggests might be 15
er cent. - The proviso is considered by Bir A. Lyall so important an addition to
gir 'W. Muir’s scheme as to require that * the fairly developed éstate,”” and not
the tract, be taken as the unit, if excessive loss of revenue is to be avoided.
¥or undeveloped estates no special oconcession is proposed ; thoy are to be
assessed on their actual rentals, but they are to be allowed the priviloges of
first class estates whenover they come up to the standard. The hope is
éxpressed that this will stimulate owners to hring up their estates to the stand-
arcf by extending the cultivation of waste lands.

18. As this' scheme has not as yet recoived the criticisms of the local re-
venue officers, we are unable to do more than mention the objections which
at first sight suggest themselves to us. In the first place, we think the pro-
posed oriterion of a fairlydeveloped estate deceptive. The proportion of the
cultivable area of an estate which is actually under the pl;ough is cften no
guide to the obaracter of the estate. An estate with only 70 per cent. of
its oultivable area under cultivation, but with 40 per cont, irrigated, has
more claim to be considered ¢ fairly developed '’ than an estate with the
requisite purcontage of oultivation, but with little or no irrigation. The
scheme also leaves out of sight what is really a not less important test of devel-
opment than the area of cultivation, namely, the ade(&uacy of the rental. It
is known that the standard of rents varies greatly in different districts, being,
as a general rme, highest in the east and lowest in ths west of the province.
But from the figures furnished by the subsequent letter from the Govern-
ment of the Noyth-Westorn Provinces, dated the 21st June 1884, No. 630,
it would appear that in the western disiriots quite as many estates would
fall into class I as in the eastern districts. In the Muzaffarnagar distriot,
for example, where the settlement was made shortly after the Mutiny
tho standard of ront was admittedly low and the assossment being based
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on existiui reutals was corrospondingly noderate. Since then railways,
canals, and increased population have had a poworful effcct on rents in
that distriot, and an assessment on rentals would, in all probability, result in
a large inoreuse of rovenue. Yet in this district 83 per ocent, of the estates
fulfil the condition of having had 80 per cent. of their culturable land reonrded
at tho last settlement as under cultivation, and would thus be ‘secured from
any onhancement in excess of 15 per cent. In the Allahabad distriot, on the
other hand, whero the standard of rent is knowa to be much higher, onl y 71
ostates in overy 100 would obtain the benefit of the limitation. An explanation
of this apparont anomaly may, perhaps, be found in the defective classification
of land iuto oultivable and uncultivable in many of the earlier scttlements, of
which that of Muzaffarnagar is.one. Much land was classed as uncultivable
which in districts settled at a later date would have beon placed in the cultiv-
able area. The result is that a larger proportion of estatus in the earlier suttled
districts will, under the proposed criterion, be ranked as first olass estates than
i distriots where the settlement has been more recent and more carefully
oconducted. The impossibility of basing accurate deductions from the older
statistics of cultivable areas seems a fatal objection ta 8ir A. Lyall’s scheme,
and even in later asses:ments, the standard o% what is or is not oultivable has
varied very much with the idiosyncracy of each settlement officer.

19. Nor does the scheme afford cither the sesurity which we aim at, or the
e%:xality the absence of which is so great a stumbling block to the critios of our
schewme. As the  general considerations '’ of Sir A, Lyall’s scherme apply to tho
tract and not to the estate, the ownor of a fully developed estate in class 1 would
find his rovenue enhanced, because various less developed estates of olass II in
the same tract hud increased their-rental. The landowner moreover who had not
sorewed his tenants, or who had kept a fair margin of land for pasturage, would
have to pay enhanced revenue, because his neighbours had rack-rented their
tenants or cultivated every acre of waste land. In no oase would the landholder
have any criterion beforehand of what incroase, within the limits of 16 per cent.,
he might haveto pag. All that he would be sure of is‘that the more he can
collect from his tenants, the larger the margin of profit which would be left to
himself. Finally, 8ir A. Lyall’s scheme seems to us open to the objeotion that
it of neoessitr taxes improvements. In dealing with the more highly developed
estates, it will not be practicable either to decide how much of the inoreased
letting value over the traot is due to improvements, nor to exclude this element
from the “ general considerations, *’ nor, in dealing with the less developed
estates Whicf will be assessed on their rentals, will it be possible to avoid sharing
in the taxation which the landlord puts on the cultivator's improvements. Un-
der our scheme this latter “difficulty remains till such time as the estate is
adequately assessed. After that it disappears. Under Sir A. Lyall’s scheme
it remaians till 80 per cent. of the land entered as cultivable is cultivated.

20. Our general conclusion, therefove, is that the scheme put forward b
the Local Government is not caloulated to attain fully the objects at whic
we aim. It will be'uncertain in its effects, and may lead in a large proportion
of cases to tho inquisitorial system of settlomont which we deprecate. It has
the ons advantage of basing enhancements on facts ascertained to be applio-
able to the tract, if not to the estate, and it provides a remedy in case of
objeotion, which, however, would be equally applicable to an ecnhancement based
on prices. We are not in a position to say whether the proposed definition of
a* fairly developed ' estate could be so improved as to lessen the present
objections to it, and at this stage of the question we have not thought it
advisable to refer the point for the opinion of the local oﬂlcers ; but, for t{m
reasons already given, we prefer our original scheme meodified as proposed in

paragraph 16.

21. We may now revert once more to Sir William Muir's scheme, and
explain that we fiad in it only two points of material variance from our own,
and that the importance of these is oither not great, or may tend to diminish
The first is, that Sir William Muir did not propose to assess new cultivation,
We are, however, prepared to forego the asscssment of such land except in
cases where the new cultivation amounts to a material portion (say 10 per
cent.) of the cultivable area of 'he estate. The SOCOn.d is, that. the .]ettl.ug
value of land is used in Sir W. Muir’'s scheme ag the chiof gauge in estimating
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the enhancerent of revenue. 1If, however, the Rent Liaw should bo so modi-
fied as to rcgulate the growth of the rentul by other considerations than
thoso of competition or the prevailing rate, it seems olear that the rise in
irices and imyprovement of communications will become the muin factors
in modifying the rental and hence also the letting value of the land ; that
other cases, chief among which are competition and the improvements
effecied by the cultivator, will bave a tendency to disappear; and tbat
the only * letting valuo *’ subjeot to assessment will be (so far ns the ocou-
ypanay area is concerned) the former rental, plus an increment which can
be foirly measured by a rise in prices, either provincial or local. The * all-
round rate ” of Sir William Muir's scheme will thus tend to become the
* district rate’’ of our own. The “ letting value, ” instead of being enhanced
by advance in prices, competition and general prosperity, will only be raised
by advance in prices and improved communications. It is true that Your
Lordship has suggested a modification of 8ir William Muir's scheme, which
would equally affect our own, in proposing that the district rate should be
varied in its application when applied to estates of varying prosperity. We
fear, however, that any such license would lead to uncertainty aud ill-feeling,
and, as at present advised, would prefer to see Sir William Muir's original
proposals left unaltered in this respect.

22. Wehave now laid before "Your Lordship the considerations which
induce us to prefer our original scheme, with certain modifications, to that put
forward by Sir A. Lyall. We have not secn our way to proposing any alter-
native course, and we have only to await Your Lordship’s further instruotions.
It is understood, as we have already explained, that the Local Government is
still prosecuting enquiries into the relations botween landlords and tenants,
and collecting data and statistics which will enable it to form a more matured
opinion upon the questions which have been alluded to in the preceding
ga.mgmghs. But no action will be taken until ‘' Your Lordship's repfl’y to this

espatoh has been received, '
We have the honour to be,
My Lorb,

Your Lordship’s most obedient, humnble Bervants,
" RIPON.

D. M. STEWART.
J. GIBBS.

R T. F. WILSON.
0. P. ILBERT,
8. 0. BAYLEY.
T. O. HOPE.
A. COLVIN.
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